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NHRC demands ATR to fix working hours for PwD resident docs

UDF had filed a complaint before the National Human Rights Commission alleging that PG medical students are subjected to unregulated duty hours of 24-36 hours

Divyansh.Kumar
@timesofindia.com

espite clear norms on
D weekly offs, for the re-
sident doctors in most
medical colleges, the undecla-
red duty hours continue to be
24-to-72-hour duty stretches.
Duetothelack of implementa-
tion of rules and no solid sup-
portsystem, Persons with Dis-
abilities (PwD) medical stu-
dents are the biggest suffe-
rers. Following complaints
alleging severe physical and
mental toll on PwD medicos,
the National Human Rights
Commission (NHRC) has is-
sued notice and demanded
an Action Taken Report
(ATR)withintwoweeks from
the National Medical Com-
mission (NMC) and the
Union Ministry of Health and
Family Welfare, last week.
The NHRC took notice, after
United Doctor Front (UDF) lod-
ge a formal complaint.
“PGresidents work as full-
time doctors and the hospitals
need to regulate the working

The SC has mandated establishing ‘Enabling
Units' at medical colleges to act as points

of contact for clinical accommodations

but they exist merely on paper

hours to balance patient safe-
ty with resident well-being.
Most medical colleges face an
imbalance as the patient load
is more as compared to the
number of resident doctors.
Most medical colleges have
ambiguous working hours
with no defined hours for
rest,” an NMC official tells
Education Times.
Thishasonce again drawn
attention to a long-standing
disconnect in policy imple-
mentation in medical colle-
ges. While residency norms
and earlier SC directive presc-
ribed humane working condi-
tions and reasonable accom-
modations, enforcement re-
mains weak at the institutio-
nallevel. The Uniform Central
Residency Scheme of 1992 ex-
plicitly capped the duties ho-
urs to 48 hours a week, with

shiftsnot exceeding 12 hoursa
day. However, the NMC's re-
cent Postgraduate Medical
Education = Regula-
tions (PGMER) 2023
changed the rule from
fixed number of hoursj |
to ‘reasonable wor- |
king hours' and ‘reaso- .
nable time for rest!.
This lack of confirme
hours has led medica
colleges to have exces- A
sively long duty hours
due to staff shortages™

load. The working
condition and duty

hours of resident

doctors falls under the state
governments, college authori-
ties and hospital administra-
tions, says the NMC. This has
created a system where there
is zero institutional accounta-

- over 120 hours a week, whi

bility. Dr Lakshya Mittal, cha-
irperson, United Doctors
Front (UDF), whose complaint
triggered the NHRC notice,
says, “Therules introduced in
2023 are incredibly vague and
leaves room for exploitation.
Instead of the mandated 48
hours, residents are working

_

and excessive patient J@’E

isnot humanly possible.” The
long duty hours are prevalent
inbothgovernment and priva-
te colleges. “Most of the se-
nior professors and HoDs in
medical colleges have norma-

lised this practice, due to
which the conditions are not
improving, " says Dr Mittal.
For PwD students, the pro-
blem is not just of the long ho-
urs, but also of inaccessible in-
frastructure and lack of insti-
tutional accommodations.
The Supreme Court recent-
ly reiterated mandates for
‘Enabling Units’ at medical
colleges to act as nodal po-
ints for clinical accommo-
dations and disability
~ support, which conti-
" es to be patchy in

Image generated by Al

most medical colleges. Prof
(Dr) Satendra Singh, Universi-
ty College of Medical Scien-
ces, Delhi, and founder, Doc-
tors with Disabilities: Agents
of Change, says, “Enabling
Units existmore on paper than
inpractice. Withoutfunctional
units, students with disabiliti-
es are left tonavigate systems
alone. Inclusion cannot be
outsourced, it must be institu-
tionalised. The normalisation
of 72-hour shifts is inhumane
for everyone. Flexibility is not
adilution of standards; itisthe
equalisation of opportunity
and a reasonable accommo-
dationunder thelaw.”

The crisis persists becau-
se existing rules remain fun-
damentally non-binding wit-
houtenforcement. The NMC's
own National Task Force on
Mental Health and Well-being
of Medical Students (2024)
had flagged prolonged and re-
peated 24-hourdutiesasama-
jor contributor to mental he-

- alth distress and recommen-

ded a 74-hour weekly cap
ongside mandatory weekly

offs. Yet, these recommenda-
tionshavenot beentranslated
into enforceable regulations
with penalties for non-compli-
ance. “NMC's roleis to ensure
the standard of ‘Teasonable-
ness'ismaintained. The servi-
ce conditions of resident doc-
tors fall solely within the ad-
ministrative control of state
governments, college authori-
ties, and hospital administra-
tions. If any institute fails to
comply, the accountability lies
with the institution,” the offi-
cials say. Dr Mittal cites RTI
data obtained from the NMC
showing that 1,166 medical
students dropped out of UG
and PG courses in the last five
years, while 119 medical stu-
dents died by suicide in the
same period. “This culture
will only break when accoun-
tability is fixed, when deans
and HoDs face strict legal ac-
tion under the Bharatiya Nya-
ya Sanhita (BNS) for viola-
tions. Until the system opera-
tes on a systematic, legally
binding loop, this exploitation
will continue,” he adds.
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Opinion May 4, 2026 Updated: 4 seconds ago
Allahabad High Court Questions NHRC Silence on Muslim Lynchings, Stays Madrasa Probe

The Allahabad High Court has made sharp remarks against the functioning of the National Human Rights
Commission of India, questioning why the commission was not taking suo motu cognizance of attacks and mob
lynching incidents involving Muslims.

By Akhilesh Tripathi

LUCKNOW: The Allahabad High Court strongly criticized the functioning of the NHRC, saying that the commission
was not taking suo motu action in cases of attacks and lynching of Muslims, while at the same time intervening in
matters that prima facie fall outside its jurisdiction.

The High Court made these remarks while hearing a petition challenging the investigation into 588 madrasas in
Uttar Pradesh.

The matter relates to February 2025. Some individuals associated with certain so-called Hindu nationalist
organizations had submitted a complaint to the NHRC alleging that 588 government-aided madrasas in Uttar
Pradesh lacked basic infrastructure. The complaint further alleged that these madrasas were operating with the
collusion of the Minority Welfare Department. It claimed that despite receiving government grants, the
institutions still lacked essential facilities.

After receiving the complaint, the NHRC, on February 28, 2025, directed the Director General of the Economic
Offences Wing (EOW) in Uttar Pradesh to investigate the matter and submit a report.

This order was challenged in the Allahabad High Court by the Teachers Association Madaris Arabia and two
others. The High Court admitted the petition for hearing.

The matter was heard on April 29, 2026, by a bench comprising Justice Atul Sreedharan and Justice Vivek Saran.

During the hearing, Justice Atul Sreedharan made strong observations criticizing the NHRC's functioning. He said:
“Is the commission not taking suo motu cognizance of attacks on Muslims and mob lynching incidents, while
intervening in areas that prima facie fall outside its jurisdiction?”

Justice Sreedharan further observed: “Lawless elements are taking the law into their own hands and harassing
people. In particular, relationships between people of different religions are being targeted. Now, even sitting in a
public place and having coffee with a person of another religion has become an act that creates fear. In such
matters, neither the National Human Rights Commission nor the State Human Rights Commission has ever taken
cognizance or initiated any action. The commission is wasting its time on legal matters that the High Court can
easily resolve through public interest litigation.”



The Allahabad High Court appeared so dissatisfied with the functioning of the Human Rights Commission that it
reminded the commission of its institutional limits. The court stated: “The National Human Rights Commission
and the State Human Rights Commission are not tribunals empowered to conduct trials. If the commission wishes
to intervene in any matter, it may itself become a complainant and file a case before the competent court.”

Along with these observations, the High Court stayed the EOW investigation into the 588 aided madrasas in Uttar
Pradesh.

The court also issued a notice to the NHRC, directing it to file its response in the matter by May 11, 2026.

Justice Vivek Saran, who was part of the bench hearing the case, distanced himself from the remarks made
against the Human Rights Commission.
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Costly textbooks: Are schools forcing private books over NCERT? NHRC issues notice to Centre, states
TOI Education | May 3, 2026, 12.53 PM IST

The National Human Rights Commission has issued notices to the

Union ministry of education, the Central Board of Secondary

Education and chief secretaries of all states and Union Territories

over allegations that private schools were prescribing costly

textbooks from private publishers in violation of norms.

A bench led by NHRC member Priyank Kanoongo took note of a

complaint claiming that several private schools, including CBSEaffiliated ones, were asking students to use books
from private

publishers instead of those prescribed by NCERT or state bodies.

According to the complaint, this practice puts financial burden on

families, as privately published books are much more expensive

than NCERT textbooks, which are subsidised to remain

affordable.The complaint also said the practice went against the goals of the National Education Policy 2020,
which focused on equitable and inclusive education, and violates Section 29 of the Right to Education Act.

It further alleged that prescribing multiple books and workbooks was against the National School Bag Policy,
2020, which regulates the weight of school bags and limits extra materials.

Taking note of the allegations, the NHRC said the claims, if true, indicated possible violations of the RTE Act.

Using its powers under the Protection of Human Rights Act, the commission has asked the ministry of
educationand state authorities to examine the issue and submit an 'action taken report'.

NHRC has sought details on whether states have issued directions to ensure compliance with textbook rules. It
has also asked for data on student enrolment, textbooks used for the 2025-26 academic year, and any inspections
carried out to check violations.

In cases where no audits have been conducted, the commission has directed authorities to carry out a schoolwise
review of booklists within 30 days.

The NHRC has also called for strict implementation of the National School Bag Policy, 2020.

Separately, the ministry of education has been asked to clarify the role of NCERT and SCERTs in deciding textbooks
under the RTE Act, and whether examination boards have any authority to prescribe books at the elementary
level.
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NHRC's Blind Spot on Mob Lynchings—And HC Judge Who Finally Said it Out Loud

Justice Sreedharan noted that the human rights body was acting more like an investigative tribunal than a
watchdog.

Areeb Uddin Ahmed Published: 03 May 2026, 5:17 PM IST

A splitin the Allahabad High Court exposed deep concerns about the NHRC's priorities, with a judge criticising its
silence on Muslim lynchings and interfaith harassment while probing administrative issues. Areeb Uddin Ahmed
asks: Will the NHRC answer why its focus misses urgent human rights violations?

(Exposing hate and communalism is a key focus area in The Quint's reportage. Become a member and support
our journalism.)

In a striking display of judicial divergence, the Allahabad High Court recently found itself grappling with an
extraordinary split over the operational priorities of the National Human Rights Commission (NHRC).

While a division bench convened to hear a petition concerning state-funded madrasas, the real flashpoint
emerged not from the facts of the case itself, but from a scathing critique levelled by one judge against the
country's apex human rights body.

In an interim order on 27 April, Justice Atul Sreedharan pulled up the NHRC over its “pattern of wilful ignorance”
by turning a blind eye to lynchings of Muslim community members and the systematic harassment of interfaith
couples, while simultaneously overstepping its jurisdiction in matters wholly unrelated to human rights.

The bench, however, witnessed an immediate friction in its judicial consensus. Justice Vivek Saran, the other judge
presiding the division bench, disagreed with what he called the “sweeping observations” of Justice Sreedharan,
pointing out that the NHRC was not even represented before the court at the time of the remarks.
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NHRC advisory to states as heatwave risks rise across India

NHRC asks states to safeguard elderly, children, workers and homeless with advance relief and medical
preparedness

The heatstroke prevention ward at the Kilpauk Medical College and Hospital in Chennai.

Express News Service Updated on: 03 May 2026, 4:30 pm

CHENNAL: The National Human Rights Commission (NHRC) on Tuesday asked Tamil Nadu, Delhi, and 20 other
states to take advance action and implement relief measures to protect vulnerable populations during heatwaves,
citing rising risks from extreme temperatures.

In a communication to chief secretaries, the commission said the increasing frequency, duration and intensity of
heatwaves disproportionately affect marginalised communities, economically weaker sections, outdoor workers
and homeless people due to lack of adequate shelter and resources.

It said the elderly, children, infants and newborns are especially vulnerable to the health impacts of extreme heat.
Heatwaves can also lead to livelihood losses and heighten the risk of fire accidents.

Besides Tamil Nadu, the states told to take preventive measures are Andhra Pradesh, Assam, Bihar, Chhattisgarh,
Gujarat, Haryana, Himachal Pradesh, Jharkhand, Karnataka, Kerala, Madhya Pradesh, Maharashtra, Odisha,
Punjab, Rajasthan, Sikkim, Telangana, Tripura, Uttar Pradesh and West Bengal.

Referring to National Crime Records Bureau data, NHRC noted that 3,712 people died in India due to heat or
sunstroke between 2019 and 2023.

The commission urged states to ensure implementation of relief measures under existing standard operating
procedures or guidelines issued by the National Disaster Management Authority to reduce casualties and mitigate
the impact of heatwaves. It has also sought consolidated action taken reports from districts through the
respective state and UT administrations.

Meanwhile, as temperatures soar across the state, the Director of Medical Education and Research (DME), Dr R
Suganthy Rajakumari, instructed all the government medical colleges to set up special wards to treat heat related
illnesses.

In Chennai, Government Omandurar Medical College Hospital in Omandurar Estate has set up a ward with 20
beds and Government Kilpauk Medical College Hospital has opened a ward with five beds, while Tirunelveli
Medical College Hospital has set up a 11-bed ward and Coimbatore Medical College and Hospital has opened a
10-bed ward. Instructions have also been issued to other hospitals, including government headquarters hospitals.

Doctors said they were prepared to treat heat stroke cases, and electrolytes to treat dehydration were kept ready
along with ventilators and drugs.



The Directorate of Public Health and Preventive Medicine recently instructed all primary and secondary hospitals

to establish ORS centres in the respective facilities to avoid dehydration cases linked to heat related illnesses
resulting in morbidity and mortality.

Meanwhile, the Food Safety Department has instructed food safety officers to inspect all canned water units in the
state to ensure supply of safe drinking water.
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"Hindu children being made Alim, Fazil, Maulvi in state-aided UP Madrasas?" NHRC flags shocking allegations
Serious allegations of large-scale fraud and child rights violations have surfaced in Uttar Pradesh's state-aided
madrasas, with NHRC member Priyank Kanoongo citing complaints of fake teacher appointments and systemic
misuse. The controversy has reached the Allahabad High Court, even as authorities initiate probes into what are
being described as "economic offences linked to madrasa operations

WEBDESK May 3, 2026, 10:00 am IST in Bharat. Uttar Pradesh

A major controversy has erupted over the functioning of state-aided madrasas in Uttar Pradesh after Priyank
Kanoongo, a member of the National Human Rights Commission (NHRC), alleged widespread irregularities
including fraudulent teacher appointments, fake attendance records, and serious violations of children's right to
education.

Speaking to IANS, Kanoongo claimed that the Commission has received complaints regarding nearly 500
madrasas flagged by the Uttar Pradesh Madrasa Board. These complaints, he said, point to systemic corruption
and administrative lapses that directly impact students and the utilisation of public funds.

One of the most striking allegations put forth by Kanoongo pertains to appointments made during the COVID
lockdown period. He stated that 308 teachers were allegedly hired during a time when the country was under
strict restrictions, raising serious doubts about the legitimacy of the recruitment process.

"We have received complaint that when the entire country was under lockdown during Covid, 308 teachers were
appointed in the madrasas, who were not even teachers. This is a clear violation of the rights of those students,
Kanoongo said.

According to him, these appointments were not only irregular but also indicative of a larger pattern of
manipulation, where unqualified individuals were allegedly placed in teaching positions, thereby compromising
the quality of education being imparted to students.

#WATCH | Delhi: On complaints regarding Uttar Pradesh Madarsa Board, NHRC member Priyank Kanoongo says,
"In Uttar Pradesh, numerous complaints have surfaced regarding irregularities in government-funded madrasas,
including fake attendance, fraudulent appointments, and unqualified... pic.twitter.com/gQSJIeWsHG

- ANI (@ANI) April 30, 2026

"Family Raj" in Madrasas?

Further intensifying the allegations, Kanoongo claimed that nepotism appears to be deeply entrenched in the
system. He alleged that in several cases, five to six members of the same family were appointed as teachers
within a single madrasa.

"Five to six people from the same family are teachers in the madrasas," he said, suggesting that recruitment
processes may have been compromised to favour specific individuals.

In another example, he claimed to possess data indicating that a person serving as a manager in 11 madrasas
was simultaneously appointed as a teacher in a 12th institution. "This is fraud," he asserted, calling for a thorough
investigation into such practices.

Concerns over student enrolment

Kanoongo also raised a contentious issue regarding the enrolment of Hindu students in state-aided madrasas. He
stated that the NHRC has been receiving inputs suggesting that Hindu children are being enrolled in these
institutions and trained in Islamic religious studies.



He claimed, "We have received many complaints that UP government-funded madrasas have made Hindu
children into Alim, Fazil, Maulvi and Maulana. Not a single Madrassa in the state government has agreed to tell us
the number of Hindu children who are being made eligible to go to Madrassa. These have to be investigated and
we will investigate."

Delhi: NHRC Member Priyank Kanoongo says, "An Judge of the Honorable Allahabad High Court made a remark in
connection with a case, which was about the illegal appointment in madrassas and violation of the right to
education of children. In that, the Honorable Justice has remarked...

pic.twitter.com/9IwVIWSWLx

IANS (@ians_india) April 30, 2026

Calling the situation "ironical," he alleged that madrasas have not been transparent about the number of such
students.

However, Kanoongo maintained that the issue should not be viewed through a communal lens. "Rights are equal
for both Hindus and Muslims in the country. We will keep fighting for the rights of people," he emphasised.
NHRC orders probe, flags "Economic offences"

Taking cognisance of the complaints, the NHRC has directed state authorities to conduct a detailed investigation
into alleged financial and administrative irregularities. The Commission has flagged concerns over fake student
attendance, fraudulent teacher appointments, and misuse of government funds.

Officials indicated that the probe may also examine what have been described as "economic offences" linked to
madrasa operations. The Economic Offences Wing has reportedly been tasked with conducting parts of the
investigation, highlighting the seriousness of the allegations.

Kanoongo defended the Commission's intervention, stating that it is well within its mandate to act in cases
involving children's rights and access to proper education. "The rights of minorities do not include the right to
corruption," he said, underlining the need for accountability.

The issue has also reached the Allahabad High Court, where a writ petition challenging the NHRC's order is
currently under consideration. The case has drawn attention after two judges expressed differing opinions on the
Commission's actions.

Justice Sreedharan reportedly observed that the NHRC may have exceeded its jurisdiction by involving the
Economic Offences Wing in matters that, in his view, did not directly pertain to human rights. He also raised
concerns about the Commission's selective focus, referring to its handling of other incidents.

Delhi: NHRC Member Priyank Kanoongo says, "Only when the report comes will we know. Before the report
comes, there is a stay. We only say that if there is some irregularity, let the investigation be completed. Let
everything become clear. If a stay is granted in the middle of the...

pic.twitter.com/n8qO0I2EAPC

IANS (@ians_india) April 30, 2026

However, another bench did not echo these concerns and issued a separate order without such observations,
reflecting a divergence in judicial interpretation of the NHRC's role in the matter.

The unfolding controversy has once again brought into focus the broader issue of oversight in state-aided
educational institutions. With public funds being allocated to madrasas, allegations of fraud and mismanagement
raise serious questions about monitoring mechanisms and accountability.

If proven true, such irregularities could have far-reaching implications not only for the education system but also
for governance and financial transparency. The case also underscores the need for stronger regulatory
frameworks, digital verification systems, and periodic audits to prevent misuse.

As investigations proceed, authorities are expected to scrutinise appointment records, attendance data, and
financial transactions linked to the madrasas under question. The findings of the probe will determine the course
of action, including possible disciplinary measures and systemic reforms.

For now, Kanoongo has made it clear that the NHRC will continue to pursue the matter. "Institutions that are
functioning transparently have nothing to fear. But wherever there is wrongdoing, action will be taken," he said.
The controversy has thus opened up a critical debate on transparency, governance, and the safeguarding of
children's rights within state-supported educational systems.
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Custodial Controversy: BSF Constable's Death Sparks Investigation

BSF Constable Jaswinder Singh died after two cardiac episodes while in NCB custody. Following his death,
investigation officer and assistant director at NCB were suspended. A post-mortem and inquiry are underway,
with NHRC involved. Singh's family demands justice, highlighting potential misconduct by officials.

Law & Governance

Devdiscourse News Desk | New Delhi | India

Updated: 03-05-2026 13:25 IST | Created: 03-05-2026 13:25 IST

The Narcotics Control Bureau (NCB) has suspended an investigation officer and an assistant director following the
death of BSF Constable Jaswinder Singh in custody. Singh died of cardiac arrest after experiencing medical
episodes on March 19-20, sources report.

Singh, who was arrested in connection with a narcotics case, reportedly had ties to virtual numbers linked to
operatives from Pakistan. His arrest and subsequent death have prompted investigations and legal proceedings,

with the National Human Rights Commission seeking reports on the incident.

The family has taken to social media, demanding accountability from NCB officials while the Punjab and Haryana
High Court is also hearing the case. Custodial death guidelines are being followed as inquiries proceed.

(With inputs from agencies.)
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As Manipur marks three years of ethnic violence, student groups representing hill communities seek urgent
action

Citing large-scale displacement of indigenous communities, destruction of their villages and loss of lives, the
organisations urged the Union Government to intervene urgently.

The organisations demanded expedited political dialogue under the Suspension of Operations (SoO) framework
involving the Centre and insurgent groups and called for a "lasting political solution.

TNIE online desk Updated on: 03 May 2026, 3:29 pm

Student organisations representing the indigenous hill communities of Manipur, including the Kuki-Zo and Hmar,
on Sunday stated that the tribal groups continued to face a "grave humanitarian crisis" as the state marked three
years since the outbreak of a deadly ethnic violence on May 3, 2023.

Citing large-scale displacement of indigenous communities, destruction of their villages and loss of lives, the
organisations, including Gangte Students' Organisation, Hmar Students' Association, Zou Sangnaupang Pawlpi
and Kuki Students' Organisation, urged the Union Government to intervene urgently.

In a joint statement, the groups said they had submitted a memorandum to the National Human Rights
Commission, the National Commission for Scheduled Tribes, the Ministry of Home Affairs and the Prime Minister's
Office, seeking immediate action on the ongoing crisis.

The organisations demanded expedited political dialogue under the Suspension of Operations (SoO) framework
involving the Centre and insurgent groups, including the Kuki National Organisation and the United People's
Front, and called for a "lasting political solution," including consideration of a separate administrative
arrangement.

They stated that over 200 villages were burned, more than 250 places of worship destroyed, and hundreds of
civilians killed during the violence involving the Meitei group and the tribal communities.

The groups also noted incidents of sexual violence against women and said thousands of families remain
displaced, living in relief camps without adequate access to basic services.

"This is not merely a law-and-order issue; it is a humanitarian crisis compounded by delayed justice and systemic
neglect," the statement said.

They also sought an impartial investigation into the role of former Manipur chief minister N Biren Singh, alleging
failure to act and demanding accountability at the highest levels.

Among other demands, the groups called for time-bound investigations into incidents of violence, fast-track
prosecution of perpetrators, and immediate relief and compensation for victims and internally displaced persons.



They further raised concerns over the reported looting of arms from state armouries during the unrest and
demanded a high-level probe into the security lapse, recovery of weapons and measures to prevent further

misuse.
Emphasising that they were seeking justice through democratic and constitutional means, the organisations
urged the Centre to treat the situation as a matter of national urgency and take concrete steps towards

rehabilitation, accountability and a permanent resolution.

"The restoration of peace requires both immediate humanitarian intervention and a sincere political commitment
to address the root causes of the conflict," the statement said.

(With inputs from PTI)
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2 NCB officials suspended over custodial death of BSF constable
PTI 03 May 2026 12:25 ST

New Delhi, May 3 (PTI) An investigation officer and an assistant director working under the Narcotics Control
Bureau (NCB) have been suspended following the death of a BSF constable in custody on the night of March 19-
20, sources said on Sunday.

According to sources, the "unfortunate incident involved BSF Constable Jaswinder Singh, who died of cardiac
arrest after experiencing two cardiac episodes while receiving treatment at Pulse Hospital, where he was
admitted.

Singh was arrested in Jammu by the NCB and was being transported to Amritsar, Punjab, in connection with an
investigation linked to a case registered in Amritsar. A Special NDPS Judge in Jammu had remanded him to
custody, highlighting his connection to Punjab in the remand application.

The NCB's investigation indicated that Singh was allegedly in contact with two virtual numbers associated with
operatives from Pakistan, sources said, adding that a relative of Singh, also a BSF constable, has been arrested in
two NCB cases and four cases with the Punjab Police concerning narcotics.

While being transported from Jammu, Singh began to experience severe chest pain. After taking some water, his
condition temporarily improved. The NCB team arrived in Amritsar on March 19 at around 9.30 pm. At
approximately 9.45 pm, however, Singh again experienced chest pain and was admitted to Pulse Hospital at about
10 pm. Despite medical efforts, he suffered two cardiac arrests and ultimately passed away at 4 am on March 20
due to cardiac arrest, sources noted.

The National Human Rights Commission (NHRC) guidelines regarding custodial deaths are being followed. A post-
mortem examination was conducted by a team of three doctors, and a magisterial inquest, along with an inquiry,
is currently underway.

State police will advance with legal proceedings against those responsible based on the post-mortem report, the
inquest findings, and the outcome of the magisterial inquiry, sources informed.

This matter has been reported to the NHRC, which has requested a report and intends to take action based on the
findings. The Jammu Police have registered a zero FIR in the case.

According to sources, the family has shared the incident on social media, demanding action against the NCB
officials involved.

The case is also being tried in the Punjab and Haryana High Court.

"The investigation officer and the assistant director concerned have been suspended, a source stated

Singh was allegedly picked up for questioning by the NCB on March 3.

Singh's mother, Gurmeet Kaur, who resides in Jammu, informed reporters that her son had returned home on
leave before being taken by the Jammu unit of the NCB on March 3. She noted that the family was informed on
March 20 about his deteriorating health, but was not told the reasons for his detention.

"We want justice in the matter, she had said. PTI ABS MPL MPL
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58 hospitalised after eating ‘dahibara’
Created On: 4 May 2026 7:57 AM IST
By The Hans India

Jajpur: A total of 58 people, including 27 children, had to be hospitalised as they fell ill after allegedly consuming a
local delicacy at a village in Jajpur district, police said. The incident occurred in Patapur village under Dasarathapur
block on Friday. They had eaten ‘dahibara’ from a local vendor, and soon after, complained of vomiting and fever,
police said.

They were admitted to Dasarathapur Community Health Centre and Jajpur District Headquarters Hospital. Jajpur
District Collector Ambar Kumar Kar said 21 people have been discharged from the hospital after treatment.

Health and Family Welfare Minister Mukesh Mahaling visited the District Headquarters Hospital in Jajpur and
enquired about the condition of the people admitted there. “As many as 58 people, including 27 children, were
admitted to the hospital. Preliminary reports suggest it was due to consumption of ‘dahibara’. We have collected
the food and water samples and sent those for testing,” he told reporters.

Later, in a post on X, he said, “Today, the Jajpur District Collector visited the District Headquarters Hospital, met
with the patients undergoing treatment there, and enquired about their health condition.” The State government
has formed three independent teams to investigate the incident, the minister said.

“The government is also taking necessary steps to ensure that the sick individuals under treatment receive the
best possible medical care,” Mahaling added.

In addition to the Jajpur ‘dahibara’ incident, several other food poisoning cases have been reported across the
State recently. On April 14, over 100 students fell ill and a Class 5 student died at Kakabandha Ashram School in
Rasgovindpur. The children reportely ate stale ‘pakhala’ (fermented rice), mashed potatoes and mango ‘chutmey’
that were not on the authorised menu. The National Human Rights Commission and the National Commission for
Scheduled Tribes (NCST) have issued notices to the State government regarding this tragedy.

On April 23, more than 20 people fell ill after consuming food at a ritual feast in Banki area.
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2 NCB Officials Suspended Over Custodial Death Of BSF Constable
By Daily Excelsior -May 3, 2026

New Delhi, May 3: An investigation officer and an assistant director working under the Narcotics Control Bureau
(NCB) have been suspended following the death of a BSF constable in custody on the night of March 19-20,
sources said on Sunday.

According to sources, the “unfortunate incident” involved BSF Constable Jaswinder Singh, who died of cardiac
arrest after experiencing two cardiac episodes while receiving treatment at Pulse Hospital, where he was
admitted.

Singh was arrested in Jammu by the NCB and was being transported to Amritsar, Punjab, in connection with an
investigation linked to a case registered in Amritsar. A Special NDPS Judge in Jammu had remanded him to
custody, highlighting his connection to Punjab in the remand application.

The NCB's investigation indicated that Singh was allegedly in contact with two virtual numbers associated with
operatives from Pakistan, sources said, adding that a relative of Singh, also a BSF constable, has been arrested in
two NCB cases and four cases with the Punjab Police concerning narcotics.

While being transported from Jammu, Singh began to experience severe chest pain. After taking some water, his
condition temporarily improved. The NCB team arrived in Amritsar on March 19 at around 9.30 pm. At
approximately 9.45 pm, however, Singh again experienced chest pain and was admitted to Pulse Hospital at about
10 pm. Despite medical efforts, he suffered two cardiac arrests and ultimately passed away at 4 am on March 20
due to cardiac arrest, sources noted.

The National Human Rights Commission (NHRC) guidelines regarding custodial deaths are being followed. A post-
mortem examination was conducted by a team of three doctors, and a magisterial inquest, along with an inquiry,
is currently underway.

State police will advance with legal proceedings against those responsible based on the post-mortem report, the
inquest findings, and the outcome of the magisterial inquiry, sources informed.

This matter has been reported to the NHRC, which has requested a report and intends to take action based on the
findings. The Jammu Police have registered a zero FIR in the case.

According to sources, the family has shared the incident on social media, demanding action against the NCB
officials involved.

The case is also being tried in the Punjab and Haryana High Court.

“The investigation officer and the assistant director concerned have been suspended,” a source stated.

Singh was allegedly picked up for questioning by the NCB on March 3.

Singh’s mother, Gurmeet Kaur, who resides in Jammu, informed reporters that her son had returned home on
leave before being taken by the Jammu unit of the NCB on March 3. She noted that the family was informed on
March 20 about his deteriorating health, but was not told the reasons for his detention.

“We want justice in the matter,” she had said. (Agencies)
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2NCB officials
suspended over Jammu
BSF cop’s custodial death

NEW DELHI, May 3:

An investigation officer and
an assistant director working
under the Narcotics Control
Bureau (NCB) have been sus-
pended following the death of a
BSF constable in custody on the
night of March 1920, sources
said today.

According to sources, the
“unfortunate incident” involved
BSF Constable Jaswinder
Singh, aresident of Chakroi R §
Pura who died of cardiac arrest
after experiencing two cardiac
episodes while receiving treat-
ment at Pulse Hospital, where
he was admitted.

Singh was arrested in
Jammu by the NCB and was
being transported to Amritsar,
Punjab, in connection with an
investigation linked to a case
registered in Amritsar. A
Special NDPS Judge in Jammu
had remanded him to custody,
highlighting his connection to
Punjab in the remand applica-
tion.
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2 NCB officials suspended over
Jammu BSF cop’s custodial death

The NCB's investigation indi-
cated that Singh was allegedly in
contact with two virtual num-
bers associated with operatives
from Pakistan, sources said,
adding that a relative of Singh,
also a BSF constable, has been
arrested in two NCB cases and
four cases with the Punjab Police
omcerning narcotics.

While being transported
from Jammu, Singh began to
experience severe chest pain.
After taking some water, his con-
dition temporarily improved.
The NCB team arrived in
Amritsar on March 19 at around
930 pm. At approximately 9.45
pm, however, Singh again expe-
rienced chest pain and was
admitted to Pulse Hospital at
about 10 pm. Despite medical
efforts, he suffered two cardiac
arrests and ultimately passed
away at 4 am on March 20 dueto
candiac arrest, sources noted.

The National Human Rights
Commission (NHRC) guidelines
regarding custodial deaths are
being followed. A post-mortem

examination was conducted by a
team of three doctors, and a mag:
isterial inquest, along with an
inguiry, is currently underway.,

State police will advance
with legal proceedings against
those responsible based on the
post-mortem report, the inguest
findings, and the outcome of the
magisterial inquiry, sources
informed.

This matter has been report-
ed to the NHRC, which has
requested a report and intends to
take action based on the find
ings. The Jammu Police have
registered a zero FIR inthe case.

According to sources, the
family has shared the incident
on social media, demanding
action against the NCB officials
invaolved.

The case isalso being tried in

the Punjab and Haryana High
Court.

“The investigation officer
and the assistant director con-
cemed have been suspended,” a
source stated.

Singh was allegedly picked
up for questioning by the NCB
on March 3.

Singh's mother, Gurmeet
Kaur, who resides in Jammu,
informed reporters that her son
had returned home on leave
before being taken by the
Jammu unit of the NCB on
March 3. She noted that the fam-
ily was informed on March 20
about his deteriorating health,
but was not told the reasons for
his detention.

“We want justice in the mat-
ter,” she had said. (PT)



